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(c) the qualifl<:ations prescribed lor 
tile eligibility of candidates? 

The Minister of Slate ill the MlnIs-
try of Home Affairs and MlDlster of 
Defence Supplies in the MIDIst..,. of 
Defence (8hrl Hathl): (a) No, Sir. 

(b) and (e). Do not arise. 

N etaJI'. Blrtbds,. 

Zl29. Shrl Harl Vishnu 
Will the Minister of Home 
be pleased to state: 

Kamath: 
Affalra 

(a) whether Government are aware 
that the West en ~nl Government 
.nnu01ly doclare the 23rd Janunry 
the birth jay of Netaii !;IHbh," Chanrlra 
Bose, a public holiday throughout that 
State; 

(b) whether Government propo>,' 
to dccl.1fc that (.1:::,' :'5 a ;ulJlic ~ i  

day throughout the country v,jth 
effect from 1966; and 

(c) if not, the reasons theretor? 

'l'be Depnt,. Minister ill the Minis-
try of H.me Affairs (Sbrl L. N. 
lIishra): (al Yes, Sir. 

(b) and (c). There is no such pro-
posal. The State Governments have 
full discretion in determining the 
holidays to be observed in their res-
pe"tive States. So far as the Central 
Government offices are concerned, 
the number of closed holidays hag 
been reduced from 23 to 16 on the re-
commendation of the Second Pay 
Commission. It will not be in public 
interest to add to the number of 
these holidays. 

eeu n~ a,.ln,t 'Swnr:ljya' and 
'Kalkl' 

2138. Shrl Ravlndra Varma: 
Shrl W!lrlor: 
Shrl Vasudevan Nair: 

Wilt the Minister of Romp l ~ 

be pleased to .tate: 

(8) whether any 1-: .. g81 , ~l ,n 

Was launched against Shr! Pothan 

Joseph, E:iitor of 'Swarajya' a. Ill .... 
the editor of the TftlUJl Weeklv 
'Kalki'; and 

(b) il so, the reasons therefor' 

The Deput,. Minister ill the MinIa-
11'7 of Home AJralra (Sbrl L. N. 
M1shra): (a) Yes, Sir. The actloa 
was taken by the State Government. 

(b) For publishing certain prejudi-
cial reports and a cartoon. 

Rales re: Forwardin( of Applitati ...... 

2131. Shrl Indrajit Gupta: 
Shr! Warior: 
Sh1't Vasudavan :I.':dr: 

Will the Minister of Home AlTair. 
he pleased to state: 

<s) whether the in.sLrudjon<; COD-
tained in the Ministry of Home AlIalTa 
OlIice Memorandum No. 70/00/82-
Ests" dated the :!5th February. ~~ln  

to all Ministries of the l ~l l  "t 

of In:lia relating to the princlp)"s to 
be observed in con.sid":-;"Itlg the ques-
tion of forwsl'ding nppHc;,tiuns of 
Central Government servant.,. 101' em-
ployment elsewhere are being follow-
ed; 

(b) whether the Memorandum re-
ferred to ahove is applicable to the 
public se: tor organizations under all 
the Ministries of the Government of 
India and it 80, whether such orga-
nizations follow the sam{'; 

(C) if not, the rt"asons therefor; and 

(d) the steps proposed to be takeR 
in the matter where public sector 

g ni9 i n~ and public undertakinJII 
do not follow these instructious' 

The Deput,. Minister In the MiIlIIt-
try  of Home AlIaI", (Sbrt L.)If. 
MIsbn): (a) The order. refern!d te 




